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Joint Inspection Report of the Committee 

 

Submitted in Reference to 

 

Hon’ble National Green Tribunal (NGT), Central Zonal 

Bench, Bhopal         order dated 17.10.2023 in the Matter of 

Original Application No. 148/2023(CZ) 

Bhanwar Lal Gurjar 

Versus 

                  State of Rajasthan & Ors.                        

 

 

 

 

Members of the committee 

 

1. Shri Rajkesh Meena, Sub-Divisional Officer, Phooliya Kalan, representative from 

Collector, District Shahpura (Rajasthan). 

 

2. Shri Vinay Katta, Senior Env. Engineer & Regional Officer, Rajasthan State Pollution 

Control Board, (RSPCB), Bhilwara, representative from State Pollution Control Board, 

     Rajasthan 
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Report of the Joint Committee constituted by Hon’ble NGT in the 

matter of Original Application No.148/2023; “Bhanwar Lal Gurjar 

Versus State of Rajasthan & Ors.”. 

 
Hon’ble NGT (CZ), Bhopal in OA No. 48/2023 (CZ) vide its order dated 17/10/2023 in 

the matter of “Bhanwar Lal Gurjar Versus State of Rajasthan & Ors.” directed under 

para 1,5 & 6 as:- 

 
“1. The present application is filed for the preservation and 

conservation of Rivers Khari and Mansi, which originated in 

District Pali and is lifeline of Bhilwada, Shahpura and Kekdi 

Districts of Rajasthan. The place Daneshwar is Sangam Sthal, 

falls in Fuliakalan Tehsil, where more than 40 temples and many 

festivals, numerous Marriage Ceremonies takes place every year. 

The applicant approached this Hon’ble Tribunal because of illegal 

excavation of Bazri sand in violation of norms, conditions of 

Environmental Rules by the Respondent No. 6/PP who has not 

only demolished Farmers Open wells, irrigation pipelines, standing 

crops, full grown trees causing huge financial losses to the 

villagers and residents of Shahpura but made huge adverse 

impact on river Khari & Mansi no n perennial river of Rajasthan. 

The respondents is in violation of installing and excavating by 

using Heavy JCB & Poclain Machines which is not permissible for bajri 

mining. Upon Complaint a Spot Mauka Parcha was 

prepared in presence of concerned Tehsildar on 27.09.2023 regarding 

destruction of pipe lines and full-grown trees due to 

rampant and illegal mining activities of the PP 

5.  We further constitute a committee consisting of: 

 i. One representative from Collector, District Shahpura 

       (Rajasthan).  

ii. One representative from State Pollution Control Board, 

      Rajasthan 
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6.  The Committee is directed to visit the place, examine the facts, 

take remedial measures and submit the factual and action taken 

report within four weeks. The State PCB will be the nodal agency 

for coordination and logistic support. 

 
In compliance of the Hon’ble National Green Tribunal (NGT) Central Zonal Bench, 

Bhopal, order dated 17.10.2023, in the matter of Original Application No. 148/2023 (CZ), 

Bhanwar Lal Gurjar Versus State of Rajasthan & Ors., the committee visited the 

complaint sites. As per observation lease has been granted in favour of M/s Ashu Singh 

Bhati s/o Sh. Magan Singh Bhati, M.L. No. 111/2012, (River Sand/Bajri Mining) in Tehsil 

Phooliya Kalan and Shahpura of District Shahpura for the period 01/01/2014 to 

31/12/2018. In compliance of Hon’ble Supreme Court order dated 11/11/2021, dies non 

period (01/09/2014 to 31/12/2018) added in lease period, hence lease is now again valid 

form 09/03/2023 to 08/07/2027. Details of lease agreement is annexed at Annexure-1. 

As per site visit, present lease order has carried out excavation of Bajri mainly in 

village Kajodiya and Village Kheda Hetam. Committee visited on 23/11/2023 village 

Kheda Hetam, Kajodiya and Dhaneshwar Dham in Sub- Division- Phooliya Kalan of 

District Shahpura, Rajasthan as mentioned in original application presented before 

Hon’ble Tribunal.  

The joint committee was constituted comprising following members: 

1. Shri Rajkesh Meena, Sub-Divisional Officer, Phooliya Kalan, District- Shahpura 

(Raj.). 

 

2. Shri Vinay Katta, SEE & Regional Officer, Rajasthan State Pollution Control Board,  

(RSPCB), Bhilwara. 

 

 

Other departmental members present during joint visit are  

1. Shri Mahesh Kumar Singh, Supt. Scientific Officer, RSPCB, Bhilwara. 

 

2. Shri Bhanwar Lal Labana, Assistant Mining Engineer, Department of Mines & Geology, 

Bhilwara. 

 

3.  Shri Koushal Sharma, Surveyor, Department of Mines & Geology, Bhilwara. 

 

4.  Smt. Indubala Jaisa, Patwari, Revenue Department, Phooliya Kalan, District- Shahpura. 
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A.  Issues raised by complainant  

 
As per the order of Hon’ble NGT dated 17/10/2023, the committee verified the factual 

status on issues raised by applicant: - 

1. Illegal excavation of Bazri sand in violation of norms, conditions of Environmental 

Rules by the project proponent (PP).  

2. Lease holder has demolished Farmers Open wells, irrigation pipelines, standing crops, 

full grown trees causing huge financial losses to the villagers and residents of Shahpura 

but made huge adverse impact on river Khari & Mansi non-perennial river of 

Rajasthan. 

3. Lease holder has also damaged the place of Cremation. 

 

4. Usage of heavy machineries such as Heavy JCB & Poclain Machines, which is not 

permissible for bajri mining. 

5. Lease holder is also not paying royalty as per Law and has issued forged and invalid 

Ravanna Receipts for transportation of excavated material thereby causing exchequers 

revenue loss to the Government. 

6. Transportation of river sand in overloaded manner by heavy vehicles such as dumpers 

etc., causing damage to human health as well as livestock health and damage to 

agricultural crops of farmers through dust emissions. 

7. Transportation of river sand in overloaded manner by heavy vehicles such as dumpers 

etc., posing circumstances of accidents. 

8. Digging of Mining pits up to the depth of 15 to 20 feets. 

9. Decline of ground water level of open wells of villages and Deeper level mining 

impacting drinking water quality with respect to fluoride. 

10. Absence of demarcation by Lease holder of Mining Lease by wire fencing. Thus, 

violating the rules and regulation of State Government and Mining Department. 

11. Transportation of river sand through dumpers and tractors without covering with help 

of tarpaulin. 
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B. Observations made during the visit dated 23.11.2023 at mining lease area 

of M/s Ashu Singh Bhati s/o Sh. Magan Singh Bhati, M.L. No. 111/2012 

 

1. During the visit, lease area of M/s Ashu Singh Bhati s/o Sh. Magan Singh Bhati, M.L. No. 

111/2012, (River Sand/Bajri Mining), of Town Phooliya Kalan, village Kheda Hetam, 

Kajodiya and nearby area of Dhaneshwar Dham stretches were inspected, as prominent 

mining activities were carried out in these stretches. No illegal mining activities were 

found during visit in theses stretches. During, field visit, no mining activities were going 

on in the area.   

2. Lease is operating after obtaining Environmental Clearance (EC) granted by MoEF &CC 

vide dated 14/10/2020, amended EC dated 27/10/2023 and having valid consent to operate 

dated 17/03/2023 with validity up to 19/01/2024. (Annexure-2a, Annexure-2b & 

Annexure-2c). 

3. Sign marks of mining activities were observed in Village-Phooliya Kalan, Village Kheda 

Hetam District- Shahpura, however depth of mining pits was not more than permitted 

depth. 

4. A permitted stock point found near Ratadeh Chaurahaya (25°47'5.04"N, 75° 2'11.08"E) 

Village- Kajodiya (Phooliya Kalan), District- Shahpura was also visited. Mineral loading 

and transportation machineries/ vehicles were deployed at permitted stock site. 20 trees 

were planted at this site. Water spray arrangement for dust suppression was provided in 

form of flexible pipe mounted on water tanker. Google image of this area is as follows: - 
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Fig.1 Google Image showing physical appearance of River Khari including permitted 

 mineral stock point, open wells, nearby road, bridge and machineries deployed at 

 stock point near village Kajodiya (Ratadeh Chaurahaya), Tehsil- Phooliya Kalan, 

 District- Shahpura. 

   

5. Natural protected tress was found at the embankment of River Khari in Kajodiya 

(Phooliya Kalan) stretch near the stock point. No damage to the natural plants was found 

at this site. No signs of mining activity were observed in this stretch. No damage to open 

well and pipeline was found at this location. 

6. Signs of mining activities were observed in river Khari at village- Kheda Hetam, Tehsil- 

Phooliya Kalan, District- Shahpura. Rain water was accumulated in the river bed at 

various places. A number of open wells were also observed in the river bed. It was 

informed by the concerned Patwari that the wells inside the river bed constructed by 

nearby farmers for irrigation purposes. 

 During the visit, no damage to open well and pipeline was observed in the Kheda 

Hetam stretch and mining activities were also not going on. No crop damage observed.  

 Naturally protected trees were found at the embankment of River Khari in village 

Kheda Hetam. No damage to plants was observed at this site.  
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 No mining activity found within 45 meters of embankment and crematorium. No 

damage to place of cremation found during site visit.  

7. During the visit of nearby area of Dhaneshwar Dham, no bajri mining activity was 

observed in the river bed area. Rain water was found accumulated in the area and dense 

naturally protected trees were observed at the embankment of the River Khari in this 

stretch. 

 No damage to the wells was found at this location, neither sign of bajri mining 

activity was observed.  

8. As per Environment Clearance (EC)dated 14/10/2020 issued in favour of lease holder, 

there is no restrictions to use excavators for excavation of Bajri from river bed. Consent to 

operate for production of River Sand at capacity 8,40,000 Ton per Annum has been 

granted in favor of lease holder, the same is not violated as per production report received 

from Mines Department, Bhilwara, lease holder has excavated nearly 1.32 lac Tons of 

Bajri in the year 2023-2024 till November, 2023 [Annexure-3]. 

9. Rs. 56/- per ton of river sand in the form of Royalty, DMFT and RSMET are being paid 

by the mining lease holder. Other than that, expenditures related to establishment, 

transportation, premium, loading charges are controlled by lease holders. As per the report 

dated 01/11/2023 from Mining Department, no illegitimate recovery of royalty by the 

lease holder from the villagers has been observed [Annexure-4].  

10. As per Mines Department, Bhilwara, joint demarcation has been done khasra wise in the 

presence of concerned Revenue Department according to Rajasthan Minor Mineral 

Concession Rules, 2017. There is no provision in the rule and agreement to wire fence the 

demarcated area. 

 As reported by Station Police Officer, Phooliya Kalan no accident due to 

overloaded bajri transport vehicles has been reported since 01/03/2023 [Annexure-5].  

11. As per report of Mining Department dated 23/11/2023, no mining pit was found deep 

more than 03 meter and mining activities were well above the ground water level. Water 

level in open wells near the lease area was approx. 6 meters deep only, which reveals that 

water scarcity does not prevail in the area [Annexure-6].   
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As reported by Incharge, Ground Water Scientist, Ground Water Department, Bhilwara, 

during ground water survey conducted in the year 2023, ground water level has been rised 

up to 2.40-meter nearby villages Phooliya Kalan [Annexure-7]. 

 It has also been reported by PHED, Block-Shahpura, that no departmental open 

wells/tube wells are present in river bed area of Khari & Mansi River, in theses villages 

Phooliya Kalan, Dhaneshwar, Kheda Hetam and water supply in this area is catered 

through Chambal Project by house hold tap connections. [Annexure-8]. 

 As per SDM, Phooliya Kalan open wells established with the river bed area have 

not been recorded in the revenue records under the jurisdiction of the office.  

12. As per approved mining plan, lease shall have to plant 6000 plants in the first year after of 

operation of mining lease, but no such dense plantation found during the visit by the joint 

committee. However, the lease holder has been bounded to submit the compliance.  

13. Regional Office, RSPCB, Bhilwara has conducted ambient air quality at the mineral stock 

point near village Kajodiya and PM 10 was found 129 µg/m3 and prominent activities 

found during monitoring are mineral handling & vehicular movement [Annexure-9].  

14. A show cause notice was issued against the lease holder for non-compliance by Regional 

Office, RSPCB, Bhilwara [Annexure-10].  

15. Photographs of the site visit are attached as Annexure-11. 

 

           (Ramkesh Meena)                        (Vinay Katta) 

         SDM, Phooliya Kalan                                          SEE & Regional Officer, 

Representative of District Collector, Shahpura         RSPCB, Bhilwara (Nodal Officer) 

 

 

            (Mahesh Kumar Singh)              (Bhanwal Lal Labana) 

                 Supt. Scientific Officer                                   Assistant Mining Engineer 

        Regional Office, RSPCB, Bhilwara.            Department of Mines & Geology, Bhilwara 

 

 

 

 

   (Kaushal Sharma)        (Indu Bala Jaisa) 

          Surveyor                 Patwari 

 Department of Mines & Geology, Bhilwara            Revenue Department, Phooliya Kalan 
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Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2022-2023/Mines/10773

F(Mines)/Chittorgarh(Gangrar)/28(1)/2022-2023/7401-7405File No

17/03/2023

Registered

 124,971Unit  Id   :

M/s M/s Ashu Singh Bhati

45, Paschim Vihar, Vaishali Nagar,Jaipur, Rajasthan, Jaipur

E-Mail : shahpurabajri@gmail.com

 

Grant of Consent to Operate  under Section 21(4) of Air (Prevention & Control of 

Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Shahpura, 

Tehsil-Shahpura, District- Bhilwara (M.L.No-ML No.-111/2012 ).

Sub:

(i) Your application dated  31/01/2023

(ii) Received on 31/01/2023

Ref:

In view of the details submitted vide your above referred application/ documents, the 

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution) 

Act,1981 is hereby granted for carrying mining activities. This consent is subject to the 

following stipulations:-

Sir,

That this consent is being granted in favour of M/s. M/s Ashu Singh Bhati, a Mine of  

Minor Mineral having M.L.No-ML No.-111/2012 in an area measuring 624.3900 

Hectares  at/near Village-Shahpura ,Tehsil-Shahpura,District-Bhilwara.

 1 

That this  consent is valid for a period from 17/03/2023  to 19/01/2024 2 

That this consent is valid for following mining activities :- 3 

Mineral Permitted Mining Capacity

MILLION TONNES 

PER ANNUM

Bajri (ROM)1  0.8400 

That the project proponent will comply with the Standard as prescribed vide the Ministry of 

Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November, 

2009 with respect to National Ambient Air Quality standards.

 4 
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Digitally signed by Khem Chand
Gupta
Date: 2023.03.17 16:14:10 IST
Reason: SelfAttested
Location:

Signature Not Verified



Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2022-2023/Mines/10773

F(Mines)/Chittorgarh(Gangrar)/28(1)/2022-2023/7401-7405File No

17/03/2023

Registered

 124,971Unit  Id   :

That this consent to establish/consent to operate is only for carrying out mining of 

mineral/ore and not for any processing/benefication or crushing/grinding of 

ore/mineral for which a separate application for consent to establish and/or consent 

to operate should be submitted. The project proponent is required to obtain seprate 

consent to establish and consent to operate for carrying out mining of other 

minerals(s), if any or processing/beneficiation of such mineral(s) and for any 

addition/modification/alteration or change in process.

 5 

That the occupier/operator of mine shall ensure that all the conditions 

imposed in the Environmental Clearance granted by the MoEF&CC vide 

letter dated 14.10.2020 are strictly complied with.

 6 

That this consent is valid for production of Bajri @ 0.84 (ROM) Million 

Ton per Annum. For any change in product and/or increase in 

capacity/lease area, the mine has to seek fresh Environmental Clearance, 

consent to establish & consent to operate

 7 

That plantation shall be developed so as to cover at least 33% of the total 

land use for mining and allied activities as given in Approved Mining Plan 

and shall be maintained at all the time to maintain ambient air quality 

around the mine

 8 

That the lessee shall submit monitoring report of Ambient Air Quality 

within the lease area, once in 3 months

 9 

That ground water shall not be abstracted without prior permission of 

the Central Ground Water Authority (CGWA)

 10 

That haul roads should be regularly graded and compacted. Regular 

water sprinkling should be carried out on haul roads to minimize dust 

generations

 11 

That adequate measure shall be taken for control of fugitive emissions 

from the areas prone to air pollution.

 12 

That you shall not operate any stone crusher/mineral grinding/mineral 

processing plant within said lease without obtaining prior consent of the 

State Board.

 13 

That this consent to operate shall not be valid, if the lessee has not 

obtained permissions required, if any, from NBWL/Forest Department 

etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger 

Habitats in compliance of various orders passed by any other 

law/act/rule/ regulation or order of MoEF&CC and/or any 

Court/Tribunal time to time

 14 

That regular water sprinkling should be carried out in critical areas 

prone to air pollution and having high levels of SPM and RSPM such as on 

haul road, loading and unloading points and transfer points.

 15 
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Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2022-2023/Mines/10773

F(Mines)/Chittorgarh(Gangrar)/28(1)/2022-2023/7401-7405File No

17/03/2023
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That the mine shall install adequately designed rain water harvesting 

structure for prevention and recharge of ground water in and around the 

lease area

 16 

That the mine shall not allow making any obstacles to any natural water 

flow i.e., natural nallah/steam carrying rain water to any water body.

 17 

This the mine shall not allow unauthorized disposal of any solid waste on 

land inside or outside the premises

 18 

That this consent to operate shall be subject to compliance of 

direction/order passed by Courts of Law in the matter,if any.

 19 

That the lessee should dump the overburden in such a manner that it 

does not get washed away to nearby water tanks and lakes etc. during 

rainy season

 20 

That the lease shall not intersect the ground water table without 

permission of CGWA

 21 

This consent shall be subject to validity of mining lease. 22 

That Permissible mining of river bed material (Sand/Bajri) shall be 

limited to 0.84 Million TPA(ROM) from an effective mineable area of 

624.39 Ha. with maximum mineable depth of 1 meter.

 23 

That this Consent is subject to the conditions as stated above and general conditions 

as stated in Annexure. Further, the mining unit will comply with the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

be specified from time to time by the State Board under the provisions of the 

aforesaid Act.

 24 That all other general conditions enclosed as Annexure shall be strictly complied 

with.

 25 

That the grant of this Consent to Operate  is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility, to comply with the conditions laid down in all other 

laws for the time-being in force, rests with the industry/ unit/ project proponent.

 26 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder.

 27 
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Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
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That the grant of this consent to establish/operate is issued from the environmental 

angle only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other legal instrument in force. 

The sole and complete responsibility, to comply with the conditons laid down in all 

other laws for the time-being in force, rests with the industry/unit/project 

proponent.

 28 

Yours sincerely,

Encl: As Above

This  bears approval of the competent authority.

Group Incharge-Mines

Copy To:-(A):

Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle, 

Udaipur..

1

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, 

Bhilwara-please ensure compliance of conditions of Consent to Operate & 

Environmental Clearance and send bi-monthly report to Head Office

2

Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Bhilwara 

-To inform that this consent has been issued from the environmental angle only, and 

ensuring compliance of any other law/act/rule/regulation or order of any Court 

/Tribunal is the sole responsibility of the project proponent and the concerned 

departments.

3

Master File .4

(B):

The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional 

Area,Jaipur/DCF(WL),Bhilwara, To inform that this consent has been issued from the environmental angle 

only,and ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole 

responsibility of the project proponent and the concerned departments

 1 

Group Incharge-Mines
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dk;kZy; izHkkjh Hkw&ty oSKkfud Hkw&ty foHkkx HkhyokM+k 

dzekad % 302          fnukd% 27-12-23 

Jheku~ {ks=h; vf/kdkjh 

jktLFkku jkT; iznw”k.k fu;a=.k e.M+y   

HkhyokM+kA 

 

 

fo”k; % ekuuh; jkLVªh; gfjr vf/kdj.k] lsUVªy ihB] Hkksiky }kjk ewy vkosnu la[;k 148@2023 

(CZ) 'kh"kZd Jh Hkoj yky xqtZj  Vs  jktLFkku ljdkj A 

lUnHkZ% vkidk esy fnukad 26-12-2023 ds dze esaA 

   

 

egksn;] 

 mijksDr fo”k;kUxZr vkids lUnfHkZr esy i=kad ds dze es fuosnu gS dh ;g dk;kZy; 

mDr fo”k; fo’ks”k ¼ctjh [kuu ls Hkw ty Lrj es fxjkoV@o`}h dh fLFkfr fjiksVZ ½ ij rduhdh 

v/;;u dk;Z lEikfnr ugh djrk gSA 

bl dk;kZy; }kjk foxr 6 o”kksZ esa xzke Qwfy;k dyk] rglhy&Qwfy;k dyk] ftyk 

‘kkgiqjk esa fLFkr nks Hkw ty Lrj ekiu dsUnzksa ds vkadyu o”kZ o”kkZiwoZ 2018 ls o”kkZiwoZ 2023 

ds Hkw ty losZ{k.k dk;Z dh rqyukRed fjiksVZ ls ;g Kkr gksrk gS fd bl {ks= ds Hkw ty Lrj 

es dze’k% 2-50 ehVj ,oa 2-40 ehVj dh o`}h (Rise) ntZ dh xbZ gSA   

vr% okLrs lwpukFkZ ,oa vko';d dk;Zokgh gsrq izLrqr gSA 

 

¼,e-,l-jk.kkor½ 

ojh”B  Hkw ty oSKkfud 
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EC Letter 207 
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